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‘THE HARYANA STATE LEGISLATURE (PREVENTION OF
" DISQUALIFICATION ) ACT, 1974

(HARYANA AcCT No 41 OF 1974)

{Received the assent of the Govemor ofHaryana on the
13th December, 1974, andfirst published in Haryana
Government gazette { Exrrdordiiliary),' ‘Legislative
Supplement, Part 1 of December- 16, 1974).

1 2 3 4

Year - No. Shorl tille .'_' Wiether repealed or otherwise
g ' v ' ' affected by legislation

1974 | 41 .| TheHaryana Siate .| Amended by Haryana Act 24 of 1980¢
Legislawre {preven- Amended by Haryana Act 4 of 1981% .
tion of Disqualifica- ’
tion) Act, 1974

AN
AcT .

to declare that certam offices of pro[" t under the Government
shal] not disqualify the holders thereof for being elected
as, or for being, members of the Leglslature of the
, State of Haryana,

Be it enacted by the Legislature of the State of Haryana in the
Twenty-fifth Year of the Republic of India as follows-:—

1. This Act may be called the Haryana State Legislature
(Prevention of Disqualification) Act, 1974. '

2. Inthis Act, unless the context otherwise requires,—

(a)- "compensatory allowance" means any sum of money
payable to the holder of an office by way of daily
allowance, any conveyance allowance, house-rent
allowance or travelling allowance for the purpose of
enabling him to recoup any expenditure incurred by

'1. For Statement of Cbjects and Reasons, see Haryana Government Gazette
- (Extraordinary), dated the 22nd November, 1974, page 1629.
2. For Statement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 4th July, 1980, page 1248,
3. For Statement of Objects and Reasons, see Harvana Govermnent Gazelte
(Extraordinary), dated the 10th March, 1981, page 402.
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()

(c)’

him in performing the func;tibn's of that office ;

"non-statutory body” means any body of persons other
than a stalutory body ;

statutory body means any corporation, comrmittee,
_commission, council, board or other body of persons,
whether incorporated or not, established by or under
any law for the time being 1n force. ‘

Certain officers 3 1) 1tis hcreby declared that none "of the followmg ofﬁces )
of profi: not 10 iy o5 far as it is an office of profit under the Government of India or the

disqualify.

Government of State of Haryana, shall disqualily the holder thereof

for being elected as, or for being, a member “of thé Iﬁgislaturc of the '
State of Haryana, nemely :— ' :

{a)
(b)

Lambardar )

Sub-Registrar, whether departmcntal or honorary,
notary, Oaths Commissioner, Official receiver, not
being a wholetime salaried Government employec

" or any other person whois serving ‘under an insurer,

{c)

the management of whose cont.rolled -business has
vested:in the Central Goverriment “under - the Life
Insurance - (Emergency - Provisions) Act, 1956

. (Parliament Act 9 of 1956) ; .. .

member of any forcé raised, maintained or constitted, -

. as the case may be, under the National Cadet Corps

~ Act, 1948 (Central. Act 50 of 1948), the Temitorial.

ee)

Armmy Act, 1948 (Central Act 31 of 1948) or the
Reserve and Atxiliary Air Forces Act, 1952

(Parliament . Act 62 of 1952), the Haryana Home
..Guards Act, 1974 (Haryana:Act’ 31 of 1974) ;

officer, in the Arrny reserve’ of Officers ;

chairman,. vice-chairman, president , vice- presiclenl

'dtrector or member whether elected nominated or

appomtcd either by the Union Government.. or the
State Government or any: of its officers, of any
statutory or non- statutory body. whethcr he s or is

L. Substitwed by Haryana Act 4 of 1981. L
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not, in receipt of any remuneration including
compulsatory allowance, dunng the performance of
his duties;]

{f) Parliamentary Secretacy or Parliamentary Under-
Secretary ;

(g) hororary adviser to the State Government in any
department thereof ;

(k) chairman of an Improvement Trust constituted under
the Punjab Town Improvement Act, 1922 (Punjab Act
4 of 1522}, and the Chairman of the Haryana State
Agricuitural Markeling Board constituted under section
3 of the Punjab Agricultural Producc Markets Act,
1961 (Punjab Act 23 of 1961} ;

(f) chairman of the Haryana State Minor Irrigation
(Tubewells) corporation Limited and the chairmar of
the Haryana Agro-Industries Corporation Limited ;

(f) chairman or the vice-chairman or the deputy chairman
or any member of the Haryana State Planning Board
or the Haryana Khadi and Viilage Industries Board or
the Haryana Harijan Kalyan Nigam or the Haryana
State Social Welfare Advisory Board ; and

‘[(k) an advocate appointed by the State Government to
conduct any particulars suii, case are other proceedings
by or against the State Government before any Court,
Tribunal or other authority, or to assist the Commission
of Inquiry, or to assist or represent any of the partics
before the Commission of Inquiry, appointed under
the Commissions of Inquiry Act, 1952, or any other
law for the time being in force.]

{2) It is hereby further declared that none of the following
offices, in so far as it is an office of profit under the Government of
India, the Government of the State of Haryana or the Government of any

l. Imserted by Haryana Act 24 of [980.
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other State, shall disqualify the holder thereof for being elecled as, or for
being, a member of the Legislature of the State of Haryana, namely \—

{a) Minister ;
{b) State Minister ;
~ (c) Deputy Minister.

4.  The Punjab State Legislature (Prevention of Disqualification)
Act, 1952, in its application to the State of Haryana, is hereby repcaled.



HARYANA GOVT. GAL (EX TRAYD, APRIL 21 2000
(VUYSIG 11928 SAKA) B
PART |

TARYANA CGOVERNMENT
LEGISLATIVE DUEPARTMENT
Notification

The 2ist April, 2000

: l‘hh Apl ll 2006 and is hereby publsslmd for general information i~—.
HARYANA ACT NO. 18 OF 2006 .

| TIIE IIARYANA STATE LEGISLATURE (PREVENTION OF
L DISQUALIFICA TION) AMENDMENT ACT, 20606

AN
ACT

Jurther to amend rhe Haryana Stare Legislature (Prevention
of Disqualification} Act, 1974,

.. Be it enacted by the Legislature of the State of Haryana in the
Fifty-seventh Year of the Republic of India as follows -~

13\h Ianum ¥y 2000,

2

Legislature (Prevention ot Dnsqual:fmdh(}n) Act, 1974, e fodowing clause
2 "mii be substitated, namely

Parhiamentary Under Secretary ;°°

3, (1) The Haryuna State Legisiature (Prevention of Disqualificationy
hmcndmcnt Ordumncc 2006 (Iaryana Ordinance No. [ of 2006), 15 hercby

1]
(2) Notwuhslandmg such repeal, anything done or any aclion
tehen under the prmcxpal Act, as amended by the said Ordinance, shall be

ci done o aken ugder the principal Act, as amended by

NATH SINGI{,

e artd

Legislative Deparauent,

40953-L.R~I1.G G.2., Chd.

B ;i;;' S Lo (1) This Aet may be called the Haryana State Legistature
f:",_',? {Bevention of Disqualificadon) ‘Amendment Act, 2006,
(2} 1t shall be dvcmcd to have come into force with eifect {rom

For clause (§) of sub-scciion (1) of seciion 3 ~f the Haryana State

- ") Chief Parhamcnmry Sceretary, Parliamentary Scoretary or

No. Leg. 19/2006.—The foliowing Act of the Legtslaturu of the ‘.‘_"-‘ T
“State of Haryana received the assent of the Governor of Haryana on the =77

Shart it and -
colmencement,

Amendment of
section 3 of
Haryana Act
41 of 1974

Repeal and
saving.
L

Deputy Secrctary to Government, Haryanay -
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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
, Notification
The 27th March, 2014

No. Leg. 8/2014.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 22nd March, 2014,
and is hereby published for general information : —

(HARYANA ACT NO. 5 OF 2014)
THE HARYANA STATE LEGISLATURE (PREVENTION OF
DISQUALIFICATION) AMENDMENT ACT, 2014
AN :
ACT

further to amend the Haryana State Legislature (Prevention of
Disqualification) Act, 1974,

BE it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year cf the Republic of India as follows : —

1. This Act may be called the Haryana State Legislature (Prevention of
Disqualification) Amendment Act, 2014.

2. In sub-section (1) of section 3 of the Haryana State Legislature
(Prevention of Disqualification) Act, 1974,—

(i) in clause (m), for the sign, “.” existing at the end, the sign “;” shall
be substituted; and

(i) after clause (m), the following clause shall be added namely :—
“(n) Political Advisor to Chief Minister, Haryana.”.

RAJ RAHUL GARG,
Secretary to Government Haryana,
Law and Legislative Department.

52176—L.R.—H.G.P., Chd.
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